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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SoUTHERN ZONE, CHENNAI

Appeal No.41 of 2025 lszl

Thil-r. Napok:on J ,

S/o..lcsurajan,
\o..1 i, llharat ha Strcr:l,
i\r) i riir. Nilgcrkoil, Aga thc<:swarzLm,
I{an niyakurn:rri I)istrict-(r29002
\1ob 98r14422653
Ilm:ril tmnzrvecn(!gmail. com

... Appellant
Vs

i . State Lcvel Environment Impact Assessment Authority (SEIAA),
'i hrclugh thc Mcmbcr Sccrctary,
() :: I.'l(x)r. MctroS(CMIll, lluilding),
\rrndanarrr, Chcnnai-600035,
l.:rriril.
i)Ironc No. O44-2435997 3

... Respondents

QOUNI]ER4I8IDAVIT FILED ON BEHE

THE l't RE,SPONDENT

i, A.li. Iiahul Nzrdh, I.A.S., agcd about 37 ycars, working as Mcrnirt:i

Sccrctary, Statc l-cvcl linvironmcnt Imp:rct Asscssmcnt Authority, 'lamil

\ar1u (Sl,)lAA-'l'N) having officc at No.327 Mctros, 9th Floor, Anna Salai,

)i;rrrlirnarn. Chcnnai (100 035, do hcr<:by solcmnly affirm and sinccroly statc

zrs lillkrws:

1 I i.r nr filing this countcr alfidaviL on br:ha]f oI thc l st llcspondcnt ]rcrci:;

:rrrrl irs such I zrm wcll acquain!(:d with thc lacts nnd thc circumstanccs

ol tht: casc from thc rccords availablc in this officc.

ltembers;ry
STATE LEVEL ENVIRONI{EI{T IPACT

ASSESSTEIIT AUTHORITY. TAIII. TADI',
l{c. 327, Lho.,9h Fhor,

tun S.hi, tl dnf,n, Chcnnd{00 015. r,A,
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2. i slzlt(: that I havC pcrus('(1 tltc ;.tppt:al :lnd rlt:nr' 1ilt: aVt:rmt ttls :rr:rl

itllCgerlions sratcrl rhcr<:in oxcopt thoso Lhat aro spt:c;ilic:.r lly ildrnillt:cl

hcrcundcr and put thc Appcllant to strict proof of tho samc'

3. It is rcspcctfully submittc<1 that thc projcct proponcnt, 'l'hiru 'J'

Neppolcon has applicd for linvironmcntal Cbetrancc for thc I)roposcd

Iiough Stone quarry lc:rsc ovcr an cxtent o[ 'l ti| 0 I la in S'1"' No:

832 I 2,:\,5,6,7,{t,9, 10, (Patta Land) ot Azhzgiapandipuram Villagc ol

'l'hovalai Taluk of Kanniyakumari I)istrict Tamil Nadu for i hc

projcct/activitywhichisctlvcrcrlundcrCatcgory"li2"olltt:r;rli:'ll
"Mining ol Mincrals Proj<:<:ts" oI thc Schcduk: to 1hr: l']lA Nolrli<:atior'

2-006 as itmcndcd vick: onlinr: proposal nu rnbcr

S IA /'1'N / M I N / 4 9 -.: 1 55 1 202.a, D aL<: d :O 4.O9 2O24'

4. It is rcspcctfully submittt)d lhat thc proposal was pi:lc<:cl lor appraisal

inthc5o4thmcctingofsllAChcldon)8.1o.2024.I)uringthcm()clinf]
SI'IAC obscrvcd tht' follo"r ing

"StAC noted the following environmentally sensitive features:

l. The proposed site is locatecJ at a distance of about 300m from lht

Azhzgiapandipuram village. 1nalam village is at a distance o[ abc:ut 4'50i:

2. The proposetl quarry is very clo'e to the Kanyakumari wild life Sanctuary. 
.fhe:

ESZ for Kanyakumari lWtd tife Sanctuary ran[les frorn 2km lo 3km'

3. A government primary tchool is localed at a dittance of 47Om'

4. River Pazhaiyar is flowing at a distance of 64m from the boundary ol lltt' i::ast'.

5. Pazhaiyar dam and anaicut art: located at a distance of 32Om from the: proS;osr:cl

quarry.

6- There are many buitding tlructures and houses around tht: proposed site and

notable among lhem are an OHT at a dittance of 23Om and a lemple at a

distance of 220m.

uemuullcretary
STATE LEVEL ENVIRONME}IT ITPACI

ASSEISSTEI{T AUTHORITY. IAIT. I{AIX'
xo. 32r, f.t6, $ Eoor,

fan 3.1* Xrtdrrtt, Cfrnr-O Oa 
),,
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Ilt:sides lhe above, the 5EAC also deliberated on the following features:

r. The proSsosed quarry is located on the tloping face of the hillock and the hillock

forms an important atpect in the ecology of the entire area.

2. Similarly. the risk and accident pronenett of the mining activily are extrefirci./

high in the propoted tite. The mining activity will also result in the formation of
a vc;id immediately after the completion of 'quarry' operations.

l. Trantportation lo and from the mining site through fragile narrow High Range

roads on the sloping hillock will lead to environmental harm around th.)

e n s il i vt: rurrou n di ng s.

.7. Further there is a thick vegetation dt the foot of the hillock that will be adversely

impaclecl by the propoted activity.

, ln lht' case: of this quarry, there is every reaton to tutpect the ritk potential in

the conlext of extreme events due to Climate Change and proxintity to hazarl

zones. The ravages of extreme events due to Climate Change have been

conspicuously pretent in the hilly regions of wettern ghalt over the past few

years, particularly in the High Range region. Hence, the greatett of caution hat

/o be e:xercised while deciding about the fate of steep inclines (or) sloping faces.

5. Further lhe:|EAC have also taken a note on "Precaulionary Principte' vthit,i

inyoly:'t lh( anticipalion of environmenlal harm and laking rneasurt:s lo avoi.l

it or l() choote the lt:ast environmentally harmful aclivity. lt is based on scienlific

uncerlainty. Envircnmental prutection thould nof only aim at prctecting health,

prcperty and economic interyst but alto ptotect the environment for itt own

5ake.

/. ln tlti: regard, tlie !EAC have alsc.t considered the recent judgment in tA No.t1OO

of 2O03 dated 3rd June 2O22 Hon" ble Supreme Court of lndia which has

underlined the necessity for following the Precautionary Principle. The .iudgment

statet that a situation may arise where there may be irreparable damage to

environment afler an activity is allowed lo go ahead and i[ it it ttopped, !hr,,
rrtay bt irreparabk: clamage to economic interesl. The Hon'. ble Court held that

- Q4a
illember Secretary

STATE LEVEL ENVIRONMENT ITPACT
ASSESSXEiIT AUIHORITY. TATIL I{ADU

llo. 327, Lboq $ Hoor,
Annr Srl4 ilrndrrn, Clrnn i{00 (rs i/t 

r
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in case of a doubt. prctection of envitonment would have precedence over

economic intercst. lt wat further hetd thal precautionary principle requires

anlicipatoryactiontobetakc:nloprevenlharmandlhalharmcanbcs:rew'riltti

ev(ln on re:asonable suspicion. IiLrlher the Hon'ble C(turl ernphasitt:d in the sarcJ

judgmentthat"ititnotalwaysnecernrythattherefiouldfudircctsidenceof

harm to the envircnment. "

SEAC.therefore'decidednollorecommendEnvironmentalClearanr.eforlllit

proiect. contidering lhe fragile environment settingt around the oroposed

quarry sile."

.5.1t is rcspcctfully submittcd that subscqucntly, thc subjcct was plar:crl in

thc 768th authority mccting hcld on 2a,1o.2024. ,,Accepting tht: decision of

SDAC lo not to recommend linuironme:nttll Clearance for the pro.jt:t:t for tht:

red.son.s st.]ted aboue, the sEIAA decided to reiect the project proposal

and. to close and record the Jile."

itiSrcspcctfullySubmiltcclthatthcprojcctproponcnlh:rssutlmitLcda

lrcsh application frrr samt: :rrt:it l'i:r tht: l']AlilVI']SIl prlr"al vl<1<: p:-oposi:i

ID Sln /TN/MlN/530U5t3/2025, d:rtod 26'O3 2023 propt>sal rr:'ts

pl:rc:r:d bcforc SIIAC-ll in 569rh mccting hcld on 22'05'2025 1n this

contcxt, SEAC has forwardcd thc proposal to SIIIAA for appropriat<:

dccision on whcthcr thc application may bc rcconsidcrcd or not'

It is rcspcctfully submittcd that thc projcct was pl;rr:r:d in 1hc 837'1'

SIIIAA mccting hcld on |2.06.2o2J aftcr dt:tailcd dt:libr:rtr lirln SI.]IAA

dccicicd to rclcr back to SIiAC lor rcconsidcration.

tl. It is rcspcctfully submittt:d that thc proposal was placctl in thc 585ri'

SITAC-II mccting hcld on O3.O7.2O25 whcrc thc projcci proponcnl

prcs('nl('d thc lollowing:

6.

7.

u".u"J"tt'Y
STAIE LEVEL ENVIRO]IMEI{I IXPACT

ASSESSTENT AUTHORITY . TA}IIL NADU

tlo. 32?, Ict os' gth Floo(,

Ano. s.Li, L.nd.nrn, Chcnnii'600 035' 4/u
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S.No

'!'lre propost:-d site is ktcated at a

tlistance oI lbout 300m from the

AzLu.giapandipuram uillag1e. ()naktm

ut uqe is eL e distance oJ about 4SOnt.

PP Reply

'l'h.ere: is rto habitation

or uilluqr: Luithin a

3OO meter radius o.[

tLrc prt4;oscd sile. 'l'l,t

Project Proponent (l' l' )

has alreadg fenced

the pt: rtmele r I o

preuenl unauthoizt:tl

acce.s.s and lir; .
instaLk:d appropriutc

sillnolle to ensure bolh

u.)orker safetg anr.l

enuironmental

prolection.

'l'he qooglle imctge u.,ith

demarcatktn of
habitotion distarux:

from projccl silr: ,r;

shouLn in slide No.32.

ilember rlo,
STATE LEVEL ENVIRONI'EiIT ITPACI

ASSESSTET{T AUTHORITY. TATIL I{ADU

No. 327, f,clror, gdt Floor'

Anna Salai, Nandanam, Chennai{lo 035'

T,
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.3

A gouemmenl pimary .school i.s located

at a distance of 470m

Riuer ltazhaiuar is f-rtu.tirtgl al tt <listam:e

of 64m Jiom the boundary c:f thr'- lease.

Malerial transporT tuill

be scheduled during4

off peak hours to

auoid heaug trafJic

near .schortls and

uillog1t:s.

Additbnallll, acce.s.s

rouds tuitl be

mainktined reqularlrl

to ensurc suJi:

lransportution Qnd to

minimize du st

genentlion and rood

damage.as T'ralJic

Study Reporl l,;:-s been

submitted Dncktserl os

Annt:xures Il cuitl I l'it'

dektils ar<: shoun in

Slide No. 12

'[he I lgrlrogeobgll

Sludll Reporl has

been subnitted

enclos<:d as

Annexures -lll and

detctils are,-

;^1rr 1r:

I

Member Secretary
STATE LEVEL ENViRONMENT ITPACT

rssissrrw lur noR[Y' rArlL ilADU

No. U7' IGb6, $t Floo'' L
Ann S.lti, tllrdrxl, Ch'nnti{oo 03!i' -/t t

,)
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l)azl,taiqar riam and anuicut are ktcaled

at o, tlistance of 32Omlromthe proposed

quurry.

'l'hc:re urt: rnony builtlinq slrur:lures and

houses around lhe prutposed sile and

notable: .tmonq them are an Ol l'l' at a
dislant:e of 23Om and u temple at a
distance d 22Om.

'l'he I lydroSleology

Study Reporl llcts

bee-rt submitted

encktst:c1 cts

Annexures -lll. and

summery details are

shotun in Slide No.10

&11

I herebu submit tht:

enufiLeretion stud!, oJ

slruclure s, buildingl s,

instilutions, temple s,

tualer tanks. ctrtd

olher structures

located tuilhin o 500

meter radius of the

proposed quarry sile.

'l'ht: dektils arr:

encloscrl cts

Annexure N.

'l'he google image

u.tith tlt: marcation of

habitatksn distance

from projecl sile is

shotun in slide No.32.

I will ensure thr rut

damalle is caus<:d r-o

arut of tLLe-se

fembersJor,-"
SIATETE\'ELENVIRONMENI I -

AIEE*ilTAUIHORITY.TAT: .U

Ilo. 3?I, Ietroe, 9th Flo,

Am 3dtl, llrndanam, Chenr. }{'

,.|

.)
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-'- g>
*H'ffiffiffP.,,,

slrucLures dunrtg : lr
q u an1.1 ina op r:r ation s.
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6 'l'he proposed quarry is uery close k; the

Kanyakamoi Wtldhk Sanctuary. 'l'he

'l'he I,)c o .Sr:n.sili ur:

Zone (liSZ) ertends

from 0 lo 3.0 kms

around the boundary

of the Konqakuntari

Wil ril i.l r: Su t t ctu u n1

I'he proposed lease

area is ktcated 1 .54

kilometres from the

IiSZ bouru1aru.

'l'herefore, the

proposed project may

nol require clearance

under tlte Wildl(i:

Prc;lt:t;liort .\t:t, I9't -)

(N]twt.).

Kindlg considered the

proposetl project.

A nnp sl'Lotuinq Llu:

Kanyakumai Witdl{e

Sanctuary boundaru

and the lease area is

encl<tsecl as

ArLttexu r<' 'i,'. S/idr:

No 8/

I|SZ for Kanyakumctri Wildltfe

San(.:Luan) ranges from Okm to 3km.

n"lnu..sl""*r".v
STATE LEVEL EI{VIRONilEI{T 

'IPACTASSESSIIEI{T AUIHORTTY. TAIIL IIAUJ
ilo. 327, fero., gth Floor,

Anna Salai, flandarlm, Chennai.{iu} 035. r/,
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[)ctset] on the pre-senta.liort anrl rloatments furnished by the prr4rx:t

proponenl, SIIAC d"eaderl to recttmmend the proposal for the annual

peak production of nol exce:ed'ing 34,775m3 of rough sktne sub ject to thr'-

follouing speciJic utnd.itktns arul it shall be uatid for the projt:ct hfe

includ.ing production ualue tts ktici dou-n in the mining plan approued

antl reneu.te:d bU competent authoitg, from lime to time' sublt:ct lo a

moximum of Lhia11 gears, whicheuer is earlier' uide MoliL&'O('

Noliftcation S.O, 1 IO7(lr) dated 1 2 04 2022 '"

9. It is respcctlully submittod that thc proposal wzrs piitt cd tn tlrt 8:r(r'

n uthority mccting. " Duri.ngt cle:Lrberation thr: Autlv;ritt1 noLed tLLat Lhc

proposetl orea is surrounded by fullg lush green londscape oml miniru.l

actiuitg in this area raill cause seuere negatiue impacl on tlt<: qrtr:rt

landscape. I:Ience the Authoitg decidetl to reject the proposal"

10. It is rcspcctfully submittcd that in this rcgard thc rtjcclion icttcr in

this rcgard daLcd 25.07.20 25 was upkradcd

t 1. It is submittcd that thcrcfolc thr: rcjcction ol thc appciianl is onir rittc

to thc cnvironmcntal conccrns in thc proposr:<1 arca itnd as such lhc

rcjcctittn is in accordancc rvith thc cstablishcd prin<:iplcs ol Iarv ll is

lurthr:r sutrmittcd that l.hc Inorc fact ol tht: projt:r:t satislving t)rc

thrcshold lcgal rcquircmcnts and distance critcria is not a bar for this

rcspondcnt cxpcrt body to analysc thc impact o[ thc projcot

12. It is furthcr submittcd that thc proposcd projcct constitutcs a highcr

risk to thc local and surrounding cnvironmcnt and that is thc solt:

rcason for thc rcjcction of thc casc of thc appcllant' It is submittcd that

similar projccts havc bccn allowcd by this llcspondcnl' in tcrrns of 1ll(l

mincral and thc quantity and thcrcforc thc prcs('nL r(:l( ( li()r) ls t'j;rl\

duc to thc ovcrwcighing cnvironmcntal lactors that arc involvt:d'

-q^
Member SecretarY

STATE LEVEL ENVIRONiIE}IT ITPACT

ASSESSIEi{T AUTHORfi . TAIIL NATru

ilo. !er' Lbo., St Fcor,

Anll. S.Ll, I.ndrrn, Cltcoedtil Ci \ q/ 
\ I
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.:; iI(.r cforo priivc(i th.rt this llon'blc 'lribunai may tlt: plc:ist:tl ttl rccorti

anci pass ordt:rs as this Ilon'blc 'l'ribunal may dccm to fit and propcr irl

iigirt Oi thc facts and circurnstanccs of this casc and thus rcndcr justicc.

-, qA
f,ember SecretrrY

STATE LEVEL Et{VIRONIIEIT trPACT

ASSESSIEIII AUTHORIW .IAIII MOI'
Xo. 327, L!6, Sr tuo.,

^,*#,Ii*s;tr;i,*o '7 r

Advocatc, Chcnnai

Solcmniy affirmcd in Chcnnar

On this thc 23'i day of Octobcr 2025

:.:,.r'r('(l his n:rmc in my prcscncc

11



State Government.

8.
The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report, 
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 
Committee.

9.
No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC)/SEIAA-TN.

1
0.

Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

1
1.

The Ministry/SEIAA-TN may revoke or suspend the clearance, if implementation of any of the above conditions 
is not satisfactory.

1
2.

The Ministry/SEIAA-TN reserves the right to stipulate additional conditions if found necessary. The Company in 
a time bound manner shall implement these conditions.

1
3.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities 
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data / 
information/monitoring reports.

1
4.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 
Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble 
Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

1
5.

The proponent shall abide by all the commitments and recommendations made in the EIA/EMP report and also 
that during presentation to the SEAC. All the commitments made on the issues raised during public hearing shall 
also be implemented in letter and spirit.

1
6.

Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate facility of 
drinking water, plantation and other social amenities should be provided to established R&R villages.

1
7.

Persons of nearby villages shall be given training on livelihood and skill development to make them employable 
with its proper records.

1
8.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the 
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day light/night hours

 

3.2. Agenda Item No 2:

3.2.1. Details of the proposal

Rough Stone by neppoleon j located at KANNIYAKUMARI,TAMIL NADU

Proposal For Mining EC Under 5 Ha

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/495155/2024 11234 18/10/2024 Mining of minerals (1(a))  

Page 16 of 165
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3.2.2. Project Salient Features

null

3.2.3. Deliberations by the committee in previous meetings

N/A

3.2.4. Deliberations by the SEAC in current meetings

The SEAC noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” 

of the Schedule to the EIA Notification, 2006, as amended.

On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC noted the 

following environmentally sensitive features:

1. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram village. 

Gnalam village is at a distance of about 450m.

2. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

3. A government primary school is located at a distance of 470m.

4. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

5. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

6. There are many building structures and houses around the proposed site and notable among them 

are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC also deliberated on the following features:

1. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

2. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately after 

the completion of ‘quarry’ operations.

3. Transportation to and from the mining site through fragile narrow High Range roads on the 

sloping hillock will lead to environmental harm around the sensitive surroundings.

4. Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the 

proposed activity.

5. In the case of this quarry, there is every reason to suspect the risk potential in the context of 

extreme events due to Climate Change and proximity to hazard zones. The ravages of extreme 

events due to Climate Change have been conspicuously present in the hilly regions of western 

ghats over the past few years, particularly in the High Range region. Hence, the greatest of 

caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

Page 17 of 165
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6. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest but 

also protect the environment for its own sake.

7. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 

3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity for following 

the Precautionary Principle. The judgment states that a situation may arise where there may be 

irreparable damage to environment after an activity is allowed to go ahead and if it is stopped, 

there may be irreparable damage to economic interest. The Hon‟ble Court held that in case of a 

doubt, protection of environment would have precedence over economic interest. It was 

further held that precautionary principle requires anticipatory action to be taken to prevent harm 

and that harm can be prevented even on reasonable suspicion. Further, the Hon’ble Court 

emphasized in the said judgment that “it is not always necessary that there should be direct 

evidence of harm to the environment.”

SEAC, therefore, decided not to recommend Environmental Clearance for this project, considering 

the fragile environment settings around the proposed quarry site.

3.2.5. Recommendation of SEAC

Not Recommended

 

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Proposed expansion of educational institution buildings with software park located at Saravanampatti Village, C
oimbatore North Taluk, Coimbatore District. by KGISL TRUST located at COIMBATORE,TAMIL NADU

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/INFRA2/495881/2024 11257 17/10/2024 Building / Construction (8(a))  

3.3.2. Project Salient Features

Category of Project B2

Proposal Number
SIA/TN/INFRA2/495881/2

024

Name of the Proponent M/s. KGISL Trust
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Nearest Railway station & Airport:

Chettipalayam Railway Station – 5.4km – West

Coimbatore Airport – 13.5km – North West

Nearest School / College:

Government Primary School, Chinnakuyili – 1.5km – North

Details of Water bodies:

Odai – 2.0km – South East

Archaeological places/ Dams/ Reservoirs:

Noyyal River – 9.0km – North West

Walayar Dam – 26.0km – South West

Kodumanal Archeological Excavation Site – 52.5km – North 

East

Interstate Boundary:

Kerala State Boundary – 23.5km – South West

Seismicity:

Moderate Risk Zone – III

Changes in Quantity:

Geological Resources M3 (RoM) – Rough stone = 581000

Gravel = 33,200

Minable Resources M3 (RoM) –

Rough stone = 1,56,980

Gravel = 23850

Annual Peak Production in M3 –

Rough stone = 25,600

Gravel = 11250

1,35,892 Liters of HSD for the entire life

3.12.5. Recommendation of SEAC

Recommended

 

3.13. Agenda Item No 13:

3.13.1. Details of the proposal

Rough Stone Quarry by neppoleon j located at KANNIYAKUMARI,TAMIL NADU

Proposal For Mining EC Under 5 Ha

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/530858/2025 12004 28/05/2025
Mining of minerals 
(1(a))  
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3.13.2. Project Salient Features

12004 B2
File No.

530858
Category

1(a)

Sl. No Salient Features of the Proposal

1. Name of the Owner/Firm :

J.Neppoleon,

S/o.Sri.S.Jesuraja

No.41, Bharathar Street, Kottar Post,

Nagercoil -629002, Kanniyakumari District.

2.
Type of quarrying (Ordinary Sto

ne/Sand/Granite/Limestone)
:

Rough Stone Quarry

3. S.F Nos. of the quarry site : 832/2,3,5,6,7,8,9,10

4. Village in which situated : Azhzgiapandipuram Village

5. Taluk in which situated : Thovalai Taluk

6. District in which situated : Kanniyakumari District

7. Extent of quarry (in ha.) : 1.88.0 Ha

8.
Latitude & Longitude of all cor

ners of the quarry site
:

08° 18' 18.06"N to 08° 18' 18.06"N

77° 25' 48.41"E to 77° 25' 52.97"E

9. Topo Sheet No. : 58H/7,8,11,12

10. Type of mining : Open cast Semi mechanized method

River/ Canal:

Pazhayar River -0.07m (SSW)•

Ulakkai Aruviyaar River - 0.73Km (NN
W),

•

Anandanar Channel - 1.26Km (W)•

Dam/ Reservoir:
Pallikondan Anicut (~320m Nw)•

Water Body / Lake/ Ponds:
Azhagiapadiapuram Big Pond- ~1.59 K•

11.
Details of Environmental Settin

g.
:
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m (E),

Reserved/ Protected Forests:

Asambu RF-1.86Km (NNW),•

Vellimalai RF-9.97Km (ENE),•

Thadagamalai RF: ~3.47Km (SE),•

Poigaimalai RF: ~8.3Km (E),•

Mahendragiri RF~9.77 ENE•

National Parks/ Wildlife Sanctuaries:
Kanniyakumari WLS ESZ Boundary ~1.

24 (N)
•

Kanniyakumari WLS Boundary is locate
d at ~1.54 (N).

•

Kalakkad Mundanthurai Tiger Reserve 
Boundary -11.36 Km (NE)

•

The project area Attract in ‘HACA’
Archeological places: ---•

12.
NBWL Clearance/ Conservatio

n Measures
Not Applicable

13. Details of Previous History : Not Applicable

14. CCR If Applicable : Not Applicable

Life of Project : 10 Years

Lease Period : 10 Years15.

Mining Plan Period : 10 Years

Mining Plan Details :
Scheme of Mi

ning Plan

Life of mine (or) as per ap

proved mining plan

Geological Resources m3 : Rough Stone 8,55,360m3

Minable Resources m3 : Rough Stone 3,26,260m3

Annual Peak Production in m3 : Rough Stone 34775m3

16.

Maximum Depth in meters : Depth 20m AGL

17. Depth of water table : 55m BGL
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18.
Man Power requirement per da

y:
: 10 Nos

19.

Water requirement:

Drinking & Domestic1. 

Dust Suppression2. 

Green belt3. 

:

4.2 KLD

1.2 KLD

1.8 KLD

1.2 KLD

20. Power requirement : 48,942 Liters of HSD

21.

Precise area communication appr

oved by the Assistant Director, 

Department of Geology and Min

ing.

: Rc.No.245/G&M/2021dated 11.03.2024

22.

Mining Plan approved by Assist

ant Director, Department of Ge

ology and Mining.

: Rc.No.245/G&M/2021 dated 05.07.2024

23.

500m cluster letter issued by the 

Assistant Director, Department 

of Geology and Mining.

: Rc.No.245/G&M/2021 dated 22.07.2024

24.
VAO Certificate Regarding Stru

ctures within 300m Radius
: Letter Dated: 12.11.2022

25.
Project Cost (excluding EMP co

st)
: Rs.1,17,63,782/-

26. EMP cost (in Rs. Lakhs). :
Capital Cost – Rs.11,99,000/-

Recurring Cost – Rs.2,96,000/- per annum

27. CER cost (in Rs. Lakhs). : Rs.5,00,000/-

28. SEAC Recommendation. : Recommended

:

Life of the project or 30 

years, whichever is earli

er

:

Validity

Rough Stone

29. Recommended Quantities
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:

:

Annual Max Ro

M in m3
34,775m3

30. Standard Conditions : Annexure A

3.13.3. Deliberations by the committee in previous meetings

Date of SEAC 1 :22/05/2025 
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Deliberations of SEAC 1 :

The SEAC-II noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of 

the Schedule to the EIA Notification, 2006, as amended.

3. Earlier, the proposal was placed in the 504th meeting of SEAC held on 18.10.2024. The 

following are the discussion of SEAC,

On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC-II 

noted the following environmentally sensitive features:

1. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram 

village. Gnalam village is at a distance of about 450m.

2. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

3. A government primary school is located at a distance of 470m.

4. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

5. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

6. There are many building structures and houses around the proposed site and notable among 

them are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC-II also deliberated on the following features:

1. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

2. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately after the 

completion of ‘quarry’ operations.

3. Transportation to and from the mining site through fragile narrow High Range roads on the 

sloping hillock will lead to environmental harm around the sensitive surroundings.

4. Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the 

proposed activity.

5. In the case of this quarry, there is every reason to suspect the risk potential in the context of 

extreme events due to Climate Change and proximity to hazard zones. The ravages of extreme 

events due to Climate Change have been conspicuously present in the hilly regions of western 

ghats over the past few years, particularly in the High Range region. Hence, the greatest of 

caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

6. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest but also 

protect the environment for its own sake.

7. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 

Page 114 of 129

20



3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity for following 

the Precautionary Principle. The judgment states that a situation may arise where there may be 

irreparable damage to environment after an activity is allowed to go ahead and if it is stopped, 

there may be irreparable damage to economic interest. The Hon‟ble Court held that in case of a 

doubt, protection of environment would have precedence over economic interest. It was 

further held that precautionary principle requires anticipatory action to be taken to prevent harm 

and that harm can be prevented even on reasonable suspicion. Further, the Hon’ble Court 

emphasized in the said judgment that “it is not always necessary that there should be direct 

evidence of harm to the environment.”SEAC, therefore, decided not to recommend 

Environmental Clearance for this project, considering the fragile environment settings around 

the proposed quarry site.

8. Accepting the decision of SEAC to not to recommend Environmental Clearance for the project for 

the reasons stated above, the SEIAA decided to reject the project proposal and to close and 

record the file.

The proposal was placed before SEAC-II in the meeting held on 22.05.2025. SEAC-II noted that 

the proposed project had not been recommended earlier on the aforementioned grounds. However, 

the Project Proponent has now submitted a fresh application for the same area via the PARIVESH 

portal, vide proposal ID SIA/TN/MIN/530858/2025, dated 26.03.2025. In this context, SEAC has 

forwarded the proposal to SEIAA for appropriate decision on whether the application may be 

reconsidered or not.

 

Date of SEIAA 2 :12/06/2025 
Deliberations of SEIAA 2 :
The Authority noted that the subject was placed in the 569th meeting of SEAC-II held on 22.05.2025. SEAC –II has 
forwarded the proposal to SEIAA for appropriate decision on whether the application may be reconsidered or not.
After detailed discussions, the authority decided to refer the proposal back to SEAC-II for re-examination in light 
of the new facts presented by the Project Proponent.

 

3.13.4. Deliberations by the SEAC in current meetings

The SEAC-II noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of 

the Schedule to the EIA Notification, 2006, as amended.

3. Earlier, the proposal was placed in the 569th SEAC-II held on 22.05.2025. The Committee 

has noted the following:

Earlier, the proposal was placed in the 504th meeting of SEAC held on 18.10.2024. On perusal 

of the KML file and the documents furnished by the Project Proponent, the SEAC-II noted the 

following environmentally sensitive features:
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i. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram village. 

Gnalam village is at a distance of about 450m.

ii. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

iii. A government primary school is located at a distance of 470m.

iv. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

v. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

vi. There are many building structures and houses around the proposed site and notable among 

them are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC-II also deliberated on the following features:

a. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

b. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately 

after the completion of ‘quarry’ operations.

c. Transportation to and from the mining site through fragile narrow High Range roads on 

the sloping hillock will lead to environmental harm around the sensitive surroundings.

d. Further, there is a thick vegetation at the foot of the hillock that will be adversely 

impacted by the proposed activity.

e. In the case of this quarry, there is every reason to suspect the risk potential in the context 

of extreme events due to Climate Change and proximity to hazard zones. The ravages of 

extreme events due to Climate Change have been conspicuously present in the hilly 

regions of western ghats over the past few years, particularly in the High Range region. 

Hence, the greatest of caution has to be exercised while deciding about the fate of steep 

inclines (or) sloping faces.

f. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest 

but also protect the environment for its own sake.

g. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 

dated 3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity 

for following the Precautionary Principle. The judgment states that a situation may arise 

where there may be irreparable damage to environment after an activity is allowed to go 

ahead and if it is stopped, there may be irreparable damage to economic interest. The 

Hon‟ble Court held that in case of a doubt, protection of environment would have 

precedence over economic interest. It was further held that precautionary principle 

requires anticipatory action to be taken to prevent harm and that harm can be prevented 

even on reasonable suspicion. Further, the Hon’ble Court emphasized in the said 

judgment that “it is not always necessary that there should be direct evidence of 

harm to the environment.”SEAC, therefore, decided not to recommend 
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Environmental Clearance for this project, considering the fragile environment settings 

around the proposed quarry site.

h. Accepting the decision of SEAC to not to recommend Environmental Clearance for the 

project for the reasons stated above, the SEIAA decided to reject the project proposal 

and to close and record the file.

The proposal was placed before SEAC-II in the meeting held on 22.05.2025. SEAC-II noted 

that the proposed project had not been recommended earlier on the aforementioned 

grounds. However, the Project Proponent has now submitted a fresh application for the 

same area via the PARIVESH portal, vide proposal ID SIA/TN/MIN/530858/2025, dated 

26.03.2025. In this context, SEAC has forwarded the proposal to SEIAA for appropriate 

decision on whether the application may be reconsidered or not.

4. 

Subsequently, the subject was placed in the 837th Authority meeting held on 12.06.2025. The 

Authority noted that the subject was placed in the 569th meeting of SEAC-II held on 22.05.2025. 

SEAC –II has forwarded the proposal to SEIAA for appropriate decision on whether the 

application may be reconsidered or not. After detailed discussions, the authority decided to refer 

the proposal back to SEAC-II for re-examination in light of the new facts presented by the Project 

Proponent.

5. 

Now, the proposal was placed in 585th Meeting of SEAC-II held on 03.07.2025. The PP has presented 

the following

S.No SEAC Query PP Reply

1 The proposed site is located at a distance 

of about 300m from the Azhzgiapandipur

am village. Gnalam village is at a distance 

of about 450m.

There is no habitation or village within a 3

00-meter radius of the proposed site. The P

roject Proponent (PP) has already fenced th

e perimeter to prevent unauthorized access 

and has installed appropriate signage to ens

ure both worker safety and environmental p

rotection. The google image with demarcati

on of habitation distance from project site i

s shown in slide No.32.

2 A government primary school is located at 

a distance of 470m

Material transport will be scheduled during 

off-peak hours to avoid heavy traffic near s

chools and villages. Additionally, access ro

ads will be maintained regularly to ensure s

afe transportation and to minimize dust gen

eration and road damage.as Traffic Study 

Report has been submitted Enclosed as 

Annexures – II and the details are shown 

in Slide No.12
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3 River Pazhaiyar is flowing at a distance of 

64m from the boundary of the lease.

The Hydrogeology Study Report has been s

ubmitted enclosed as Annexures –III and 

summary details are shown in Slide No.10 

& 11

4 Pazhaiyar dam and anaicut are located at a 

distance of 320m from the proposed quarr

y.

The Hydrogeology Study Report Has been 

submitted enclosed as Annexures –III. an

d summary details are shown in Slide No.1

0 & 11

5 There are many building structures and ho

uses around the proposed site and notable 

among them are an OHT at a distance of 2

30m and a temple at a distance of 220m.

I hereby submit the enumeration study of st

ructures, buildings, institutions, temples, w

ater tanks, and other structures located with

in a 500-meter radius of the proposed quarr

y site. The details are enclosed as Annexur

e-IV. The google image with demarcation 

of habitation distance from project site is s

hown in slide No.32.

I will ensure that no damage is caused to an

y of these structures during the quarrying o

perations.

6 The proposed quarry is very close to the K

anyakumari Wildlife Sanctuary. The ESZ 

for Kanyakumari Wildlife Sanctuary rang

es from 0km to 3km.

The Eco-Sensitive Zone (ESZ) extends fro

m 0 to 3.0 kilometers around the boundary 

of the Kanyakumari Wildlife Sanctuary. Th

e proposed lease area is located 1.54 kilom

eters from the ESZ boundary. Therefore, th

e proposed project may not require clearan

ce under the Wildlife Protection Act, 1972 

(NBWL). Kindly considered the proposed 

project.

A map showing the Kanyakumari Wildlife 

Sanctuary boundary and the lease area is en

closed as Annexure-V. Slide No.81

Based on the presentation and documents furnished by the project proponent, SEAC decided to 
recommend the proposal for the annual peak production of not exceeding 34,775m3 of rough stone 
subject to the following specific conditions and it shall be valid for the project life including 
production value as laid down in the mining plan approved and renewed by competent authority, 
from time to time, subject to a maximum of thirty years, whichever is earlier, vide MoEF&CC 
Notification S.O, 1807(E) dated 12.04.2022.

3.13.5. Recommendation of SEAC

Page 118 of 129

24



Recommended

3.13.6. Details of Environment Conditions

3.13.6.1. Specific

SEAC conditions - Site specific

1.

1.   The PP shall mark the DGPS reference pillars painted with blue & white colour indicating 

the safety barrier of 7.5 m to be left within the lease boundary and protective bunds and 

shall also erect fencing all around the boundary of the proposed area with gates for 

entry/exit before the commencement of the operation and shall furnish the photographs/map 

showing the same before obtaining the CTO from TNPCB.

2.  The PP shall carry out the required number of plantations as committed in the EMP without 

deviation before obtaining the CTO from the TNPCB.

3.  The PP should strictly maintain the bench formation of 5m x 5m and the mine design 

parameters as per the approved mining plan.

4.  The PP shall only carry out only the NONEL-based (or) Electronic Detonator based blasting 

operation along with statutory competent persons and should not carry out deep hole 

blasting.

5.  As accepted by the Project Proponent the CER cost is Rs. 5 Lakhs and the amount shall be 

spent towards GOVT High School Azhagiapandipuram Village, Kanniyakumari District 

for the activities as self-committed before obtaining CTO from TNPCB.

CER Activity Project Cost (Rs) CER Cost Rs.

To Implement various Social 

Development activities for GOVT 

High School Azhagiapandipuram 

Village, Kanniyakumari District

1.     20-Tables, 5 -Chairs-

2.    Syntex Tank 500 liter

3.    Computer & Tables – 5 Nos

4.    Providing Ro Water

5.    providing Library with Racks & 

Book

6.    Plantation in Govt High School, 

Azhagiapandipuram Village, 

Kanniyakumari District - 50 Nos

Rs.1,17,63,782/- Rs.5,00,000/-

 

Total Rs.1,17,63,782/ Rs.5,00,000/-

SEAC Standard condition – Ordinary Stone

SEAC Standard condition – Ordinary Stone

Category Conditions
1.
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The validity of Environmental Clearance (EC) shall be 

extended in accordance with EIA Notification, 2006 vide 

S.O.2944 (E) dated: 14.09.2016, as amended from time to 

time, if necessary.

The EC does not exempt the Proponent and/or his 

appointed contractors and operator from securing other 

government approvals or preclude other 

agencies/departments from enforcing their rules and 

regulations.

General

All the conditions imposed by the Assistant/Deputy 

Director, Geology & Mining, concerned District in the 

mining plan approval letter and the Precise area 

communication letter issued by concerned District 

Collector should be strictly followed.

Land

2.1 The ECH must not carry out any activity:

·           Within 60 m from the Reserve Forest.

·           Within the notified environmentally sensitive 

area of notified protected areas.

·           Within 1 km of protected areas where the 

environmentally sensitive area has not been 

notified.

Water

3.1 The operation of the quarry should not affect the 

agricultural activities & water bodies near the project site 

and a 50 m safety distance from water body should be 

maintained without carrying any activity.

4.1 The ECH shall ensure that the blasting operations shall be 

carried out with a prior notice to the habitations situated 

around the proposed quarry. The ECH also should post 

sentries/guards adequately to ensure safety to the public. 

4.2 The ECH shall comply with the provisions of the Mines 

Act, 1952, MMR 1961 and Mines Rules 1955 for ensuring 

safety, health and welfare of the people working in the 

mines and the surrounding habitants.

4.3 The ECH shall ensure that the blasting operations are 

carried out by the blaster/Mine Mate/Mine Foreman duly 

employed by him/her in accordance with the provisions of 

MMR 1961.

For the safety of the persons employed in the quarry, the 

PP shall carry out the scientific studies to assess the slope 

stability of the working benches and existing quarry 

wall during the 4th year or when the depth exceeds 30m 

Safety

4.4
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whichever is earlier, by involving any one of the reputed 

Research and Academic Institutions - CSIR-Central 

Institute of Mining & Fuel Research / Dhanbad, 

NIRM/Bangalore, Division of Geotechnical Engineering-

IIT-Madras, NIT-Dept of Mining Engg, Surathkal, and 

Dept of Mining Engg-Anna University Chennai. A copy of 

such scientific study report shall be submitted to the 

SEIAA, MoEF, TNPCB, AD/Mines-DGM and DMS, 

Chennai as a part of Environmental Compliance without 

any deviation.

5.1 The ECH shall register promptly through online in the 

Shram Suvidha Portal which is the official portal of 

Ministry of Labour & Employment, Govt of India to obtain 

Labour Identification Number (LIN) before obtaining 

the CTO from the TNPCB.

5.2 The ECH shall annually carry out an Occupational Health 

Survey (OHS) in accordance with the guidelines & 

period of examination laid in the DGMS (Tech.) (S&T) 

Circular No. 01 of 2011, on OHS of the persons working 

in mines prone to generate the airborne dust, under Section 

9A of Mines Act, 1952 and a copy of the annual 

compliance certificate shall be submitted to the SEIAA, 

IRO, MoEF&CC, TNPCB, AD/Mines-DGM and DMS, 

Chennai.

5.3 The ECH shall install a ‘Bio-toilet’ and Rest shelter 

facility for the persons employed in the mine before 

obtaining the CTO from the TNPCB.

Social & OHS

5.4 The ECH shall monitor the whole-body vibration level of 

all the machineries deployed and shall undertake adequate 

measures to reduce whole-body vibration (WBV) exposure 

to eliminate the adverse occupational health 

hazards/impacts caused to the operators. The report on the 

periodic monitoring shall be included in the HYCR.

6.1 The ECH shall ensure that the provisions of the MMDR 

Act, 1957 & TNMMCR, 1959 are compiled by carrying 

out the quarrying operations in a skillful, scientific and 

systematic manner keeping in view proper safety of the 

labour, structure, the public and public works located in 

that vicinity of the quarrying area and in a manner to 

preserve the environment and ecology of the area.

As per the MoEF&CC Office Memorandum F.No. 22-

Miscellaneous

6.2
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65/2017-IA.III dated: 30.09.2020 and 20.10.2020 the 

proponent shall adhere to the EMP as committed.

6.3 The ECH shall use only the road indicated in the mining 

plan for transportation purposes. ECH shall monitor the 

condition of the road at all times and if the roads are 

damaged, ECH shall approach the District Collector for the 

maintenance of haulage road/village / Panchayat Road 

under DMF.

6.4 The ECH shall abide by the production schedule specified 

in the approved mining plan and if any deviation is 

observed, it will render the ECH liable for legal action in 

accordance with Environment and Mining Laws.

6.5 The PP to erect Display board as Appendix-II

Abbreviations:

ECH     = Environment Clearance Holder

HYCR    = Half Yearly Compliance Report.

CTO = Consent to Operate

DMF = District Mining Fund

IRO = Integrated Regional Office of MoEF&CC

CPCB = Central Pollution Control Board

WRD = Water Resources Department

DMS = Director of Mine Safety

OHS = Occupational Health and Safety

NABL
=

National Accreditation board for Testing and 

Calibration Laboratories

TNMMCR   Tamil Nadu Minor Mineral Concession Rules

3.13.6.2. Standard

1(
a)

Mining of minerals

Statutory compliance

1. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

2.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and approved 
by the Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation Plan / Wildlife 
Management Plan shall be implemented in consultation with the State Forest Department. The implementation 
report shall be furnished along with the six-monthly compliance report. (in case of the presence of Schedule-I 
species in the study area).

3.
This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of India, Honble 
High Court, Honble NGT and any other Court of Law, Common Cause Conditions as may be applicable.
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4.
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in 
case of the diversion of forest land for non-forest purpose involved in the project.

5.
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention & 
Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the concerned 
State Pollution Control Board/ Committee.

null

1.

The Project Proponent shall make necessary alternative arrangements for livestock feed by developing grazing 
land with a view to compensate those areas which are coming within the mine lease. The development of such 
grazing land shall be done in consultation with the State Government. In this regard, Project Proponent should 
essentially implement the directions of the Hon’ble Supreme Court with regard to acquisition of grazing land. The 
sparse trees on such grazing ground, which provide mid-day shelter from the scorching sun, should be 
scrupulously guarded/ protected against felling and plantation of such trees should be promoted.

2.

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining lease, 
around water body, along the roadsides, in community areas etc. by planting the native species in consultation 
with the State Forest Department/ Agriculture Department/ Rural development department/ Tribal Welfare 
Department/ Gram Panchayat such that only those species be selected which are of use to the local people. The 
CPCB guidelines in this respect shall also be adhered. The density of the trees should be around 2500 saplings per 
Hectare. Adequate budgetary provision shall be made for protection and care of trees.

Statutory compliance

1.
A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion / 
representation has been received while processing the proposal.

2.
The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining lease. In case there 
is any change in ownership or mining lease is transferred. PP needs to apply for transfer of EC as per provisions of 
the para 11 of EIA Notification, 2006 as amended from time to time.

3.
The Project proponent complies with all the statutory requirements and judgment of Hon’ble Supreme Court dated 
2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India 
&Ors before commencing the mining operations.

4.

The State Government concerned shall ensure that mining operation shall not be commenced till the entire 
compensation levied, if any, for illegal mining paid by the Project Proponent through their respective Department 
of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court dated 2nd August, 2017 in 
Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India & Ors.

5.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office Memorandum No. Z-
11013/57/2014-IA.II (M), dated 29th October, 2014, titled “Impact of mining activities on Habitations-Issues 
related to the mining Projects wherein Habitations and villages are the part of mine lease areas or Habitations and 
villages are surrounded by the mine lease area.“

6.
State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional office, 
District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

7.

The Project Authorities should widely advertise about the grant of this EC letter by printing the same in at least 
two local newspapers, one of which shall be in vernacular language of the concerned area. The advertisement shall 
be done within 7 days of the issue of the clearance letter mentioning that the instant project has been accorded EC 
and copy of the EC letter is available with the State Pollution Control Board/Committee and web site of the 
Ministry of Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the advertisement may be 
forwarded to the concerned MoEFCC Regional Office for compliance and record.

Air quality monitoring and preservation
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1.
The project proponent use leak proof trucks/dumpers carrying mineral and cover them with tarpaulin. 
 

Water quality monitoring and preservation

1.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality in and around 
the mine lease by establishing a network of existing wells as well as new piezo-meter installations during the 
mining operation in consultation with  State Ground Water Department. The Report on changes in Ground water 
level and quality shall be submitted on six-monthly basis to the Regional Office of the Ministry, and State 
Groundwater Department / State Pollution Control Board.

Water quality monitoring and preservation

1. The project proponent shall practice rainwater harvesting to maximum possible extent.

2.
Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to 
augment ground water resources in the area in consultation with Central Ground Water Board/ State Groundwater 
Department. A report on amount of water recharged needs to be submitted to Regional Office MoEFCC annually.

3. Adhere to Zero Liquid Discharge

4.
The project proponent shall monitor regularly ground water quality at least twice a year (pre and post monsoon) at 
sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs recognised under 
Environment (Protection) Act, 1986 and NABL accredited laboratories.

5.
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off.

6.

In case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance 
shall become operational only after receiving formal clearance from SGWA. In case, mining operation involves 
intersection of ground water table at a later stage, then PP shall ensure that prior approval from SGWA and 
MoEFCC is in place before such mining operations. The permission for intersection of ground water table shall 
essentially be based on detailed hydro-geological study of the area.

Noise and vibration monitoring and prevention

1.
The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be 
monitored periodically as per applicable DGMS guidelines.

Noise monitoring and prevention

1.
The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A) 
during day time and 70 dB(A) during night time.

2.
Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be submitted to 
Regional Officer of the Ministry as a part of six-monthly compliance report.

Noise and vibration monitoring and prevention

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the 
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work environment. The 
workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs. All personnel including 

2.
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laborers working in dusty areas shall be provided with protective respiratory devices along with adequate training, 
awareness and information on safety and health aspects. The PP shall be held responsible in case it has been found 
that workers/ personals/ laborers are working without personal protective equipment.

Energy Conservation measures

1.
Provide solar power generation on roof tops of buildings, for solar light system for all common areas, street lights, 
parking around project area and maintain the same regularly;

2. Provide LED lights in their offices and residential areas.

Mining plan

1.

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation (quantum of 
mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease area; scope of working ( 
method of mining, overburden & dump management, O.B& dump mining, mineral transportation mode, ultimate 
depth of mining, concurrent reclamation and reclamation at mine closure; land-use of the mine lease area at 
various stages of mining scheme as well as at the end-of-life; etc.).

Mining plan

1.

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be 
governed as per the approved Mining Plan. The excavation vis-à-vis backfilling in the mine lease area and 
corresponding afforestation to be raised in the reclaimed area shall be governed as per approved mining plan. PP 
shall ensure the monitoring and management of rehabilitated areas until the vegetation becomes self-sustaining. 
The compliance status shall be submitted half-yearly to the MoEFCC and its concerned Regional Office.

Land reclamation

1.

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to 
prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of 50% shall be kept for 
designing of sump structures over and above peak rainfall (based on 50 years data) and maximum discharge in the 
mine and its adjoining area which shall also help in providing adequate retention time period thereby allowing 
proper settling of sediments/ silt material. The sedimentation pits/ sumps shall be constructed at the corners of the 
garland drains.

2.

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine working, 
mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of sediments directly into the 
water bodies (Nallah/ River/ Pond etc.). The collected water should be utilized for watering the mine area, roads, 
green belt development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, 
particularly after monsoon season, and maintained properly.

Waste management

1.
The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous & Other waste 
(Management & Transboundary Movement) Rules, 2016.

Land reclamation

1.

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope 
stability, prevent erosion and surface run off. The selection of local species regulates local climatic parameters and 
help in adaptation of plant species to the microclimate. The gullies formed on slopes should be adequately taken 
care of as it impacts the overall stability of dumps. The dump mass should be consolidated with the help of dozer/ 
compactors thereby ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles/ geo-
membranes / clay liners / Bentonite etc. shall be undertaken for stabilization of the dump.

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked at earmarked 2.
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OB dump site(s) only and it should not be kept active for a long period of time. The physical parameters of the 
OB / waste dumps / topsoil dump like height, width and angle of slope shall be governed as per the approved 
Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil shall be used for land reclamation and 
plantation.

Green Belt and EMP

1.
The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for 
reduction of the same including carbon sequestration including plantation.

Green Belt and EMP

1.
Green belt shall be developed in an area equal to 33% of the plant area with a native tree species in accordance 
with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the plant

Transportation

1.

No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In such 
cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the minerals leaving an adequate gap 
(say at least 200 meters) so that the adverse impact of sound and dust along with chances of accidents could be 
mitigated. All costs resulting from widening and strengthening of existing public road network shall be borne by 
the PP in consultation with nodal State Govt. Department. Transportation of minerals through road movement in 
case of existing village/ rural roads shall be allowed in consultation with nodal State Govt. Department only after 
required strengthening such that the carrying capacity of roads is increased to handle the traffic load. The 
pollution due to transportation load on the environment will be effectively controlled and water sprinkling will 
also be done regularly. Vehicular emissions shall be kept under control and regularly monitored. Project should 
obtain Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution testing centers. [If 
applicable in case of road transport].

Transportation

1.

The Main haulage road within the mine lease should be provided with a permanent water sprinkling arrangement 
for dust suppression. Other roads within the mine lease should be wetted regularly with tanker-mounted water 
sprinkling system. The other areas of dust generation like crushing zone, material transfer points, material yards 
etc. should invariably be provided with dust suppression arrangements. The air pollution control equipments like 
bag filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers, belt-conveyors and other 
areas prone to air pollution. The belt conveyor should be fully covered to avoid generation of dust while 
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.

Public hearing and Human health issues

1.
The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work 
zone and provide Personal Protection Equipment (PPE) as per the norms of Factory Act.

2.
Occupational health surveillance of the workers shall be done on a regular basis and records maintained as per the 
Factories Act.

3.
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster 
Management Plan shall be implemented.

Public hearing and Human health issues

1.
Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and 
facilities such as fuel for cooking, mobile toilets, mobile , safe drinking water, medical health care, creche etc. The 
housing may be in the form of temporary structures to be removed after the completion of the project.

Green Belt
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1.

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease boundary as per 
the guidelines of CPCB in order to arrest pollution emanating from mining operations within the lease. The whole 
Green belt shall be developed within first 5 years starting from windward side of the active mining area. The 
development of greenbelt shall be governed as per the EC granted by the Ministry irrespective of the stipulation 
made in approved mine plan.

Corporate Environment Responsibility

1.
Self-environmental audit shall be conducted annually. Every three years third party environmental audit shall be 
carried out.

Public hearing and human health issues

1.

Project Proponent shall make provision for the housing for workers/labors or shall construct labor camps 
within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel for cooking, mobile 
toilets, mobile , safe drinking water, medical health care, crèche for kids etc. The housing may be provided in the 
form of temporary structures which can be removed after the completion of the project related infrastructure. The 
domestic waste water should be treated with in order to avoid contamination of underground water.

Corporate Environment Responsibility

1.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The 
environmental policy should prescribe for standard operating procedures to have proper checks and balances and 
to bring into focus any infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions. 
The company shall have defined system of reporting infringements / deviation / violation of the environmental / 
forest I wildlife norms / conditions and / or shareholders / stake holders. The copy of the board resolution in this 
regard shall be submitted to the MoEF&CC as a part of six-monthly report.

Corporate Environment Responsibility

1.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the company 
shall be prepared and shall be duly approved by competent authority. The year wise funds earmarked for 
environmental protection measures shall be kept in separate account and not to be diverted for any other purpose. 
Year wise progress of implementation of action plan shall be reported to the Ministry/Regional Office along with 
the Six Monthly Compliance Report.

2.
A separate Environmental Cell both at the project and company head quarter level, with qualified personnel shall 
be set up under the control of senior Executive, who will directly to the head of the organization.

Miscellaneous

1.
The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the 
State Government.

2.
The project proponent shall submit the environmental statement for each financial year in Form-V to the 
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently and put on the website of the company.

3.
The Project Proponent shall submit six monthly compliance reports on the status of the implementation of the 
stipulated environmental safeguards to the MOEFCC & its concerned Regional Office, Central Pollution Control 
Board and State Pollution Control Board.

4.
The Project Authorities should inform to the Regional Office regarding date of financial closures and final 
approval of the project by the concerned authorities and the date of start of land development work.

5.
The Ministry or any other competent authority may alter/modify the above conditions or stipulate any further 
condition in the interest of environment protection.
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6.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and 
also any other orders passed by the Hon’ble Supreme Court of India/High Court and any other Court of Law 
relating to the subject matter.

7.
Concealing factual data failure to comply with any or submission of false/ fabricated data and of the conditions 
mentioned above may result in withdrawal of this clearance and attract action under the provisions of 
Environment (Protection) Act, 1986.

Miscellaneous

1.
Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

2.
The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated 
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at 
environment clearance portal.

3.
The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, 
including results of monitored data on their website and update the same on half-yearly basis.

4.
No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC)/SEIAA-TN.

5.
The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the MoEF&CC officer(s) by furnishing the 
requisite data / information / monitoring reports.

6.
Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

7.
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in five years 
purpose of monitoring land use pattern and submit a report to concerned Regional Office of the MoEF&CC.

8.

In pursuant to Ministrys O.M No 22-34/2018-IA.III dated 16.01.2020 to comply with the direction made by 
Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common Cause vs Union of 
India, the mining lease holder shall after ceasing mining operations, undertake regrassing the mining area and any 
other area which may have been disturbed due to other mining activities and restore the land to a condition which 
is fit for growth of fodder, flora, fauna etc.

9.

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up under the 
control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. Adequate 
number of qualified Environmental Scientists and Mining Engineers shall be appointed and submit a report to RO, 
MoEF&CC.

Miscellaneous

1.
The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx (ambient levels as well 
as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a convenient 
location for disclosure to the public and put on the website of the company.

2.
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 3.
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bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to 
display the same for 30 days from the date of receipt.

4.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and 
also any other orders passed by the Hon’ble Supreme Court of India/High Court and any other Court of Law 
relating to the subject matter.

5.

The project proponent shall make public the environmental clearance granted for their project along with the 
environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponents website permanently.

4. Any Other Item(s)

N/A

5. List of Attendees

Sr. N
o. Name Designation Email ID Remark

s

1 Dr V Palanikumar IAS Chairman, SEAC sea**********@gmail.com

2 Thiru N Suresh Kumar
Member Secretary, SEA

C
sea******@gmail.com

3 Thiru T Muruganandam SEAC MEMBER gtm*****@gmail.com

4 Dr R Rajamanickam SEAC MEMBER raj*****@yahoo.co.in

5 Thiru Jayabalan IFS SEAC MEMBER jay****@yahoo.com

6 Thiru R Sooriamoorthy SEAC MEMBER soo*****@gmail.com

7 Dr Suresh Gandhi SEAC MEMBER msu**********@gmail.com

8 Thiru. Sivalingam Subbaiyan SEAC MEMBER ssv****@gmail.com

9
Dr. Arun Senthil Ram Govindar

aj
SEAC MEMBER

aru***********@yahoo.co.i
n
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File No: 11234
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

TAMIL NADU)

***

Date 04/11/2024

To,

Thiru.j.Neppoleon
neppoleon j
neppoleon@hotmail.com

Subject: Rejection of Environmental Clearance (EC) to the proposed Project under the EIA Notification 2006-
and as amended thereof -regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number 
SIA/TN/MIN/495155/2024 dated null Rejecting prior Environmental Clearance (EC) to the project 
Proposed Rough Stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 832/2,3,5,6,7,8,9,10, 
(Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of Kanniyakumari District Tamil 
Nadu by J. Neppoleon - under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i)  EC Identification No. EC24C0108TN5232167N

(ii) File No. 11234

(iii) Clearance Type Fresh EC (Mining)

(iv) Category B2

(v) Project/Activity Included Schedule No. 1(a)

(vii) Name of Project Rough Stone

(viii) Name of Company/Organization neppoleon j

(ix) Location of Project (District, State) KANNIYAKUMARI, , TAMIL NADU,

(x)  Issuing Authority SEIAA

(xi) Applicability of General Conditions as per 
EIA Notification, 2006

No

The SEAC noted the following:
1.   The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study for the proposed 
rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram 
Village of Thovalai Taluk of Kanniyakumari District Tamil Nadu.
2.  The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of the Schedule to the 
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EIA Notification, 2006, as amended.
On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC noted the following 
environmentally sensitive features:
1.    The proposed site is located at a distance of about 300m from the Azhzgiapandipuram village. Gnalam village is at a 
distance of about 450m.
2.    The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for Kanyakumari Wild life 
Sanctuary ranges from 0km to 3km.
3.    A government primary school is located at a distance of 470m.
4.    River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.
5.    Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.
6.    There are many building structures and houses around the proposed site and notable among them are an OHT at a 
distance of 230m and a temple at a distance of 220m.
Besides the above, the SEAC also deliberated on the following features:
1.    The proposed quarry is located on the sloping face of the hillock and the hillock forms an important aspect in the 
ecology of the entire area.
2.    Similarly, the risk and accident proneness of the mining activity are extremely high in the proposed site. The mining 
activity will also result in the formation of a void immediately after the completion of ‘quarry’ operations.
3.    Transportation to and from the mining site through fragile narrow High Range roads on the sloping hillock will lead to 
environmental harm around the sensitive surroundings.
4.    Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the proposed activity. 
5.    In the case of this quarry, there is every reason to suspect the risk potential in the context of extreme events due to 
Climate Change and proximity to hazard zones. The ravages of extreme events due to Climate Change have been 
conspicuously present in the hilly regions of western ghats over the past few years, particularly in the High Range region. 
Hence, the greatest of caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

6.    Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the anticipation of 
environmental harm and taking measures to avoid it or to choose the least environmentally harmful activity. It is 
based on scientific uncertainty. Environmental protection should not only aim at protecting health, property and 
economic interest but also protect the environment for its own sake.
7.    In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 3rd June 2022 Hon

‟ble Supreme Court of India which has underlined the necessity for following the Precautionary Principle. The 
judgment states that a situation may arise where there may be irreparable damage to environment after an 
activity is allowed to go ahead and if it is stopped, there may be irreparable damage to economic interest. The 
Hon‟ble Court held that in case of a doubt, protection of environment would have precedence over economic 
interest. It was further held that precautionary principle requires anticipatory action to be taken to prevent harm and that 
harm can be prevented even on reasonable suspicion. Further, the Hon’ble Court emphasized in the said judgment that “it 
is not always necessary that there should be direct evidence of harm to the environment.”
SEAC, therefore, decided not to recommend Environmental Clearance for this project, considering the fragile 
environment settings around the proposed quarry site.
 
SEIAA REMARKS:
The SEIAA noted that the subject was placed in the 504th meeting of SEAC held on 18.10.2024 and the SEAC noted that.
1.     The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study for the Proposed 
Rough Stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 832/2,3,5,6,7,8,9,10, (Patta Land) of 
Azhzgiapandipuram Village of Thovalai Taluk of Kanniyakumari District Tamil Nadu.
2.  The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of the Schedule to the 
EIA Notification, 2006, as amended.
On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC noted the following 
environmentally sensitive features:
Besides the above, the SEAC also deliberated on the following features:
1.    The proposed site is located at a distance of about 300m from the Azhzgiapandipuram village. Gnalam village is at a 
distance of about 450m.
2.    The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for Kanyakumari Wild life 
Sanctuary ranges from 0km to 3km.
3.    A government primary school is located at a distance of 470m.

Page 2 of 3SIA/TN/MIN/495155/2024

40



4.    River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.
5.    Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.
6.    There are many building structures and houses around the proposed site and notable among them are an OHT at a 
distance of 230m and a temple at a distance of 220m.
Besides the above, the SEAC also deliberated on the following features:
1.    The proposed quarry is located on the sloping face of the hillock and the hillock forms an important aspect in the 
ecology of the entire area.
2.    Similarly, the risk and accident proneness of the mining activity are extremely high in the proposed site. The mining 
activity will also result in the formation of a void immediately after the completion of ‘quarry’ operations.
3.    Transportation to and from the mining site through fragile narrow High Range roads on the sloping hillock will lead to 
environmental harm around the sensitive surroundings.
4.    Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the proposed activity. 
5.    In the case of this quarry, there is every reason to suspect the risk potential in the context of extreme events due to 
Climate Change and proximity to hazard zones. The ravages of extreme events due to Climate Change have been 
conspicuously present in the hilly regions of western ghats over the past few years, particularly in the High Range region. 
Hence, the greatest of caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

6.    Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the anticipation of 
environmental harm and taking measures to avoid it or to choose the least environmentally harmful activity. It is 
based on scientific uncertainty. Environmental protection should not only aim at protecting health, property and 
economic interest but also protect the environment for its own sake.
7.    In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 3rd June 2022 Hon

‟ble Supreme Court of India which has underlined the necessity for following the Precautionary Principle. The 
judgment states that a situation may arise where there may be irreparable damage to environment after an 
activity is allowed to go ahead and if it is stopped, there may be irreparable damage to economic interest. The 
Hon‟ble Court held that in case of a doubt, protection of environment would have precedence over economic interest. 
It was further held that precautionary principle requires anticipatory action to be taken to prevent harm and that harm can 
be prevented even on reasonable suspicion. Further, the Hon’ble Court emphasized in the said judgment that “it is not 
always necessary that there should be direct evidence of harm to the environment.”
SEAC, therefore, decided not to recommend Environmental Clearance for this project, considering the fragile 
environment settings around the proposed quarry site.
Accepting the decision of SEAC to not to recommend Environmental Clearance for the project for the reasons stated 
above, the SEIAA decided to reject the project proposal and to close and record the file.  

Send Approval Copy To (In case of multiple use comma as separator)

Page 3 of 3SIA/TN/MIN/495155/2024

Digitally Signed by : A R Rahul Nadh IAS
Member Secretary, SEIAA

Date: 04/11/2024

Signature Not Verified
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is not satisfactory.

1.
The Ministry/SEIAA-TN reserves the right to stipulate additional conditions if found necessary. The Company in 
a time bound manner shall implement these conditions.

1.
The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities 
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data / 
information/monitoring reports.

1.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 
Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble 
Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

1.
The proponent shall abide by all the commitments and recommendations made in the EIA/EMP report and also 
that during presentation to the SEAC. All the commitments made on the issues raised during public hearing shall 
also be implemented in letter and spirit.

1.
Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate facility of 
drinking water, plantation and other social amenities should be provided to established R&R villages.

1.
Persons of nearby villages shall be given training on livelihood and skill development to make them employable 
with its proper records.

1.

The illumination and sound at night at project sites disturb the villages in respect of both human and animal 
population. Consequent sleeping disorders and stress may affect the health in the villages located close to mining 
operations. Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the 
biological clock of the villages is not disturbed; by orienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day light/night hours

 

3.17. Agenda Item No 17:

3.17.1. Details of the proposal

Rough Stone by neppoleon j located at KANNIYAKUMARI,TAMIL NADU

Proposal For Mining EC Under 5 Ha

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/495155/2024 11234 18/10/2024 Mining of minerals (1(a))  

3.17.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :18/10/2024 
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Deliberations of SEAC 1 :

The SEAC noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” 

of the Schedule to the EIA Notification, 2006, as amended.

On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC noted the 

following environmentally sensitive features:

1. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram village. 

Gnalam village is at a distance of about 450m.

2. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

3. A government primary school is located at a distance of 470m.

4. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

5. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

6. There are many building structures and houses around the proposed site and notable among them 

are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC also deliberated on the following features:

1. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

2. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately after 

the completion of ‘quarry’ operations.

3. Transportation to and from the mining site through fragile narrow High Range roads on the 

sloping hillock will lead to environmental harm around the sensitive surroundings.

4. Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the 

proposed activity.

5. In the case of this quarry, there is every reason to suspect the risk potential in the context of 

extreme events due to Climate Change and proximity to hazard zones. The ravages of extreme 

events due to Climate Change have been conspicuously present in the hilly regions of western 

ghats over the past few years, particularly in the High Range region. Hence, the greatest of 

caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

6. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest but 

also protect the environment for its own sake.

7. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 

3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity for following 

the Precautionary Principle. The judgment states that a situation may arise where there may be 
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irreparable damage to environment after an activity is allowed to go ahead and if it is stopped, 

there may be irreparable damage to economic interest. The Hon‟ble Court held that in case of a 

doubt, protection of environment would have precedence over economic interest. It was 

further held that precautionary principle requires anticipatory action to be taken to prevent harm 

and that harm can be prevented even on reasonable suspicion. Further, the Hon’ble Court 

emphasized in the said judgment that “it is not always necessary that there should be direct 

evidence of harm to the environment.”

SEAC, therefore, decided not to recommend Environmental Clearance for this project, considering 

the fragile environment settings around the proposed quarry site.

 

3.17.3. Deliberations by the SEIAA in current meetings

The SEIAA noted that the subject was placed in the 504th meeting of SEAC held on 18.10.2024 and the 

SEAC noted that.

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the Proposed Rough Stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” 

of the Schedule to the EIA Notification, 2006, as amended.

On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC noted the 

following environmentally sensitive features:

Besides the above, the SEAC also deliberated on the following features:

SEAC, therefore, decided not to recommend Environmental Clearance for this project, considering 
the fragile environment settings around the proposed quarry site.

Accepting the decision of SEAC to not to recommend Environmental Clearance for the project for the 

reasons stated above, the SEIAA decided to reject the project proposal and to close and record the 

file.

3.17.4. Recommendation of SEIAA

Reject

 

3.18. Agenda Item No 18:

3.18.1. Details of the proposal

Ordinary earth quarry-Nandivaram village by ASHOKKUMAR located at KANCHIPURAM,TAMIL NADU

Proposal For Amendment in EC

Proposal No File No Submission Date Activity 
(Schedule Item)
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13.05.2020.

 

3.2.3. Deliberations by the SEIAA in current meetings

The Authority noted that the Proposal was placed in the 585th SEAC-II Meeting held on 03.07.2025. During the 
presentation, the PP has informed & requested one year validity extension as per the MoEF&CC’s Notification issued 
S.O. 221 (E) dated 18.01.2021 for Covid extension. In view of the MoEF&CC’s Notification dated 18.01.2021, the 
committee decided to grant EC Extension for a period of 1 year, which is valid upto 18.06.2026 for the same annual 
peak approved in the mine plan for which EC was issued vide letter dated: 13.05.2020.
In view of the above, the Authority noted the SEAC-II decision and decided to grant EC Extension for a period of 
1 year, which is valid upto 18.06.2026 for the same annual peak approved in the mine plan for which EC was 
issued vide letter dated: 13.05.2020.

3.2.4. Recommendation of SEIAA

Approved

3.2.5. Details of Environment Conditions

3.2.5.1. Specific

SEIAA SPECIFIC CONDITIONS:

1.
The Authority noted the SEAC-II decision and decided to grant EC Extension for a period of 1 year, which 
is valid upto 18.06.2026 for the same annual peak approved in the mine plan for which EC was issued vide 
letter dated: 13.05.2020.

 

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Rough Stone Quarry by neppoleon j located at KANNIYAKUMARI,TAMIL NADU

Proposal For Mining EC Under 5 Ha

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/530858/2025 12004 28/05/2025 Mining of minerals (1(a))  

3.3.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :22/05/2025 
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Deliberations of SEAC 1 :

The SEAC-II noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of 

the Schedule to the EIA Notification, 2006, as amended.

3. Earlier, the proposal was placed in the 504th meeting of SEAC held on 18.10.2024. The 

following are the discussion of SEAC,

On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC-II 

noted the following environmentally sensitive features:

1. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram 

village. Gnalam village is at a distance of about 450m.

2. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

3. A government primary school is located at a distance of 470m.

4. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

5. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

6. There are many building structures and houses around the proposed site and notable among 

them are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC-II also deliberated on the following features:

1. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

2. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately after the 

completion of ‘quarry’ operations.

3. Transportation to and from the mining site through fragile narrow High Range roads on the 

sloping hillock will lead to environmental harm around the sensitive surroundings.

4. Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the 

proposed activity.

5. In the case of this quarry, there is every reason to suspect the risk potential in the context of 

extreme events due to Climate Change and proximity to hazard zones. The ravages of extreme 

events due to Climate Change have been conspicuously present in the hilly regions of western 

ghats over the past few years, particularly in the High Range region. Hence, the greatest of 

caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

6. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest but also 

protect the environment for its own sake.

7. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 
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3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity for following 

the Precautionary Principle. The judgment states that a situation may arise where there may be 

irreparable damage to environment after an activity is allowed to go ahead and if it is stopped, 

there may be irreparable damage to economic interest. The Hon‟ble Court held that in case of a 

doubt, protection of environment would have precedence over economic interest. It was 

further held that precautionary principle requires anticipatory action to be taken to prevent harm 

and that harm can be prevented even on reasonable suspicion. Further, the Hon’ble Court 

emphasized in the said judgment that “it is not always necessary that there should be direct 

evidence of harm to the environment.”SEAC, therefore, decided not to recommend 

Environmental Clearance for this project, considering the fragile environment settings around 

the proposed quarry site.

8. Accepting the decision of SEAC to not to recommend Environmental Clearance for the project for 

the reasons stated above, the SEIAA decided to reject the project proposal and to close and 

record the file.

The proposal was placed before SEAC-II in the meeting held on 22.05.2025. SEAC-II noted that 

the proposed project had not been recommended earlier on the aforementioned grounds. However, 

the Project Proponent has now submitted a fresh application for the same area via the PARIVESH 

portal, vide proposal ID SIA/TN/MIN/530858/2025, dated 26.03.2025. In this context, SEAC has 

forwarded the proposal to SEIAA for appropriate decision on whether the application may be 

reconsidered or not.

 

Date of SEIAA 2 :12/06/2025 
Deliberations of SEIAA 2 :
The Authority noted that the subject was placed in the 569th meeting of SEAC-II held on 22.05.2025. SEAC –II has 
forwarded the proposal to SEIAA for appropriate decision on whether the application may be reconsidered or not.
After detailed discussions, the authority decided to refer the proposal back to SEAC-II for re-examination in light 
of the new facts presented by the Project Proponent.

 

Date of SEAC 3 :03/07/2025 
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Deliberations of SEAC 3 :

The SEAC-II noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of 

the Schedule to the EIA Notification, 2006, as amended.

3. Earlier, the proposal was placed in the 569th SEAC-II held on 22.05.2025. The Committee 

has noted the following:

Earlier, the proposal was placed in the 504th meeting of SEAC held on 18.10.2024. On perusal 

of the KML file and the documents furnished by the Project Proponent, the SEAC-II noted the 

following environmentally sensitive features:

i. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram village. 

Gnalam village is at a distance of about 450m.

ii. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

iii. A government primary school is located at a distance of 470m.

iv. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

v. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

vi. There are many building structures and houses around the proposed site and notable among 

them are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC-II also deliberated on the following features:

a. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

b. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately 

after the completion of ‘quarry’ operations.

c. Transportation to and from the mining site through fragile narrow High Range roads on 

the sloping hillock will lead to environmental harm around the sensitive surroundings.

d. Further, there is a thick vegetation at the foot of the hillock that will be adversely 

impacted by the proposed activity.

e. In the case of this quarry, there is every reason to suspect the risk potential in the context 

of extreme events due to Climate Change and proximity to hazard zones. The ravages of 

extreme events due to Climate Change have been conspicuously present in the hilly 

regions of western ghats over the past few years, particularly in the High Range region. 

Hence, the greatest of caution has to be exercised while deciding about the fate of steep 

inclines (or) sloping faces.

f. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest 
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but also protect the environment for its own sake.

g. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 

dated 3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity 

for following the Precautionary Principle. The judgment states that a situation may arise 

where there may be irreparable damage to environment after an activity is allowed to go 

ahead and if it is stopped, there may be irreparable damage to economic interest. The 

Hon‟ble Court held that in case of a doubt, protection of environment would have 

precedence over economic interest. It was further held that precautionary principle 

requires anticipatory action to be taken to prevent harm and that harm can be prevented 

even on reasonable suspicion. Further, the Hon’ble Court emphasized in the said 

judgment that “it is not always necessary that there should be direct evidence of 

harm to the environment.”SEAC, therefore, decided not to recommend 

Environmental Clearance for this project, considering the fragile environment settings 

around the proposed quarry site.

h. Accepting the decision of SEAC to not to recommend Environmental Clearance for the 

project for the reasons stated above, the SEIAA decided to reject the project proposal 

and to close and record the file.

The proposal was placed before SEAC-II in the meeting held on 22.05.2025. SEAC-II noted 

that the proposed project had not been recommended earlier on the aforementioned 

grounds. However, the Project Proponent has now submitted a fresh application for the 

same area via the PARIVESH portal, vide proposal ID SIA/TN/MIN/530858/2025, dated 

26.03.2025. In this context, SEAC has forwarded the proposal to SEIAA for appropriate 

decision on whether the application may be reconsidered or not.

4. 

Subsequently, the subject was placed in the 837th Authority meeting held on 12.06.2025. The 

Authority noted that the subject was placed in the 569th meeting of SEAC-II held on 22.05.2025. 

SEAC –II has forwarded the proposal to SEIAA for appropriate decision on whether the 

application may be reconsidered or not. After detailed discussions, the authority decided to refer 

the proposal back to SEAC-II for re-examination in light of the new facts presented by the Project 

Proponent.

5. 

Now, the proposal was placed in 585th Meeting of SEAC-II held on 03.07.2025. The PP has presented 

the following

S.No SEAC Query PP Reply

There is no habitation or village within 

a 300-meter radius of the proposed site. 

The Project Proponent (PP) has already 

fenced the perimeter to prevent unautho

rized access and has installed appropria

te signage to ensure both worker safety 

and environmental protection. The goo

1 The proposed site is located at a distan

ce of about 300m from the Azhzgiapan

dipuram village. Gnalam village is at a 

distance of about 450m.
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gle image with demarcation of habitatio

n distance from project site is shown in 

slide No.32.

2 A government primary school is locate

d at a distance of 470m

Material transport will be scheduled dur

ing off-peak hours to avoid heavy traffi

c near schools and villages. Additionall

y, access roads will be maintained regul

arly to ensure safe transportation and to 

minimize dust generation and road dam

age.as Traffic Study Report has been 

submitted Enclosed as Annexures – I

I and the details are shown in Slide N

o.12

3 River Pazhaiyar is flowing at a distanc

e of 64m from the boundary of the leas

e.

The Hydrogeology Study Report has be

en submitted enclosed as Annexures –

III and summary details are shown in S

lide No.10 & 11

4 Pazhaiyar dam and anaicut are located 

at a distance of 320m from the propose

d quarry.

The Hydrogeology Study Report Has b

een submitted enclosed as Annexures 

–III. and summary details are shown in 

Slide No.10 & 11

5 There are many building structures an

d houses around the proposed site and 

notable among them are an OHT at a d

istance of 230m and a temple at a dista

nce of 220m.

I hereby submit the enumeration study 

of structures, buildings, institutions, te

mples, water tanks, and other structures 

located within a 500-meter radius of the 

proposed quarry site. The details are en

closed as Annexure-IV. The google im

age with demarcation of habitation dist

ance from project site is shown in slide 

No.32.

I will ensure that no damage is caused t

o any of these structures during the qua

rrying operations.

The proposed quarry is very close to th

e Kanyakumari Wildlife Sanctuary. Th

e ESZ for Kanyakumari Wildlife Sanct

The Eco-Sensitive Zone (ESZ) extends 

from 0 to 3.0 kilometers around the bou

ndary of the Kanyakumari Wildlife San

6
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uary ranges from 0km to 3km. ctuary. The proposed lease area is locat

ed 1.54 kilometers from the ESZ bound

ary. Therefore, the proposed project ma

y not require clearance under the Wildli

fe Protection Act, 1972 (NBWL). Kindl

y considered the proposed project.

A map showing the Kanyakumari Wildl

ife Sanctuary boundary and the lease ar

ea is enclosed as Annexure-V. Slide N

o.81

Based on the presentation and documents furnished by the project proponent, SEAC decided to 
recommend the proposal for the annual peak production of not exceeding 34,775m3 of rough stone 
subject to the following specific conditions and it shall be valid for the project life including 
production value as laid down in the mining plan approved and renewed by competent authority, 
from time to time, subject to a maximum of thirty years, whichever is earlier, vide MoEF&CC 
Notification S.O, 1807(E) dated 12.04.2022.

 

3.3.3. Deliberations by the SEIAA in current meetings

The Authority noted that the subject was appraised in the 585th SEAC-II meeting held on 03.07.2025. SEAC-II has 
furnished its recommendations for granting Environmental Clearance subject to the conditions stated therein.
During deliberations, the Authority noted that the proposed area is surrounded by fully lush green landscape and mining 
activity in this area will cause severe negative impact on the green landscape. Hence, the Authority decided to reject the 
proposal.
Further, the Authority decided to close and record the file.

3.3.4. Recommendation of SEIAA

Reject

 

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Proposed Expansion of Industrial buildings located at S.F. No. 2/1A, 2/1B1, 2/2A2, 2/2A3A, 7/2B, 8/2B of Vadapu
thur Village, Kinathukadavu Taluk, Coimbatore District. by indian products private limited located at COIMBA
TORE,TAMIL NADU

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/INFRA2/539632/202
5

12261 31/05/2025 Building / Construction (8(a))  

3.4.2. Deliberations by the committee in previous meetings
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Deferred for ADS

 

3.7. Agenda Item No 7:

3.7.1. Details of the proposal

Rough Stone Quarry by neppoleon j located at KANNIYAKUMARI,TAMIL NADU

Proposal For Mining EC Under 5 Ha

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/530858/2025 12004 28/05/2025 Mining of minerals (1(a))  

3.7.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :22/05/2025 
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Deliberations of SEAC 1 :

The SEAC-II noted the following:

1. The project proponent, J. Neppoleon has applied seeking Environmental Clearance for EIA study 

for the proposed rough stone quarry lease over an extent of 1.88.0 Ha in S.F. No: 

832/2,3,5,6,7,8,9,10, (Patta Land) of Azhzgiapandipuram Village of Thovalai Taluk of 

Kanniyakumari District Tamil Nadu.

2. The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of 

the Schedule to the EIA Notification, 2006, as amended.

3. Earlier, the proposal was placed in the 504th meeting of SEAC held on 18.10.2024. The 

following are the discussion of SEAC,

On perusal of the KML file and the documents furnished by the Project Proponent, the SEAC-II 

noted the following environmentally sensitive features:

1. The proposed site is located at a distance of about 300m from the Azhzgiapandipuram 

village. Gnalam village is at a distance of about 450m.

2. The proposed quarry is very close to the Kanyakumari Wild life Sanctuary. The ESZ for 

Kanyakumari Wild life Sanctuary ranges from 0km to 3km.

3. A government primary school is located at a distance of 470m.

4. River Pazhaiyar is flowing at a distance of 64m from the boundary of the lease.

5. Pazhaiyar dam and anaicut are located at a distance of 320m from the proposed quarry.

6. There are many building structures and houses around the proposed site and notable among 

them are an OHT at a distance of 230m and a temple at a distance of 220m.

Besides the above, the SEAC-II also deliberated on the following features:

1. The proposed quarry is located on the sloping face of the hillock and the hillock forms an 

important aspect in the ecology of the entire area.

2. Similarly, the risk and accident proneness of the mining activity are extremely high in the 

proposed site. The mining activity will also result in the formation of a void immediately after the 

completion of ‘quarry’ operations.

3. Transportation to and from the mining site through fragile narrow High Range roads on the 

sloping hillock will lead to environmental harm around the sensitive surroundings.

4. Further, there is a thick vegetation at the foot of the hillock that will be adversely impacted by the 

proposed activity.

5. In the case of this quarry, there is every reason to suspect the risk potential in the context of 

extreme events due to Climate Change and proximity to hazard zones. The ravages of extreme 

events due to Climate Change have been conspicuously present in the hilly regions of western 

ghats over the past few years, particularly in the High Range region. Hence, the greatest of 

caution has to be exercised while deciding about the fate of steep inclines (or) sloping faces.

6. Further, the SEAC have also taken a note on “Precautionary Principle‟ which involves the 

anticipation of environmental harm and taking measures to avoid it or to choose the least 

environmentally harmful activity. It is based on scientific uncertainty. Environmental 

protection should not only aim at protecting health, property and economic interest but also 

protect the environment for its own sake.

7. In this regard, the SEAC have also considered the recent judgment in IA No.1000 of 2003 dated 
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3rd June 2022 Hon‟ble Supreme Court of India which has underlined the necessity for following 

the Precautionary Principle. The judgment states that a situation may arise where there may be 

irreparable damage to environment after an activity is allowed to go ahead and if it is stopped, 

there may be irreparable damage to economic interest. The Hon‟ble Court held that in case of a 

doubt, protection of environment would have precedence over economic interest. It was 

further held that precautionary principle requires anticipatory action to be taken to prevent harm 

and that harm can be prevented even on reasonable suspicion. Further, the Hon’ble Court 

emphasized in the said judgment that “it is not always necessary that there should be direct 

evidence of harm to the environment.”SEAC, therefore, decided not to recommend 

Environmental Clearance for this project, considering the fragile environment settings around 

the proposed quarry site.

8. Accepting the decision of SEAC to not to recommend Environmental Clearance for the project for 

the reasons stated above, the SEIAA decided to reject the project proposal and to close and 

record the file.

The proposal was placed before SEAC-II in the meeting held on 22.05.2025. SEAC-II noted that 

the proposed project had not been recommended earlier on the aforementioned grounds. However, 

the Project Proponent has now submitted a fresh application for the same area via the PARIVESH 

portal, vide proposal ID SIA/TN/MIN/530858/2025, dated 26.03.2025. In this context, SEAC has 

forwarded the proposal to SEIAA for appropriate decision on whether the application may be 

reconsidered or not.

 

3.7.3. Deliberations by the SEIAA in current meetings

The Authority noted that the subject was placed in the 569th meeting of SEAC-II held on 22.05.2025. SEAC –II has 
forwarded the proposal to SEIAA for appropriate decision on whether the application may be reconsidered or not.
After detailed discussions, the authority decided to refer the proposal back to SEAC-II for re-examination in light 
of the new facts presented by the Project Proponent.

3.7.4. Recommendation of SEIAA

Refer-Back to SEAC for Reconsideration

 

3.8. Agenda Item No 8:

3.8.1. Details of the proposal

Proposed construction of hospital building by Everstrat Moet Private Limited, Evernest Mansion Private Limite
d, Everstrat Peak Private Limited and Everstrat Towers Private Limited by EVERSTRAT MOET PRIVATE LI
MITED located at KRISHNAGIRI,TAMIL NADU

Proposal For Application for Corrigendum

Proposal No File No Submission Date Activity 
(Schedule Item)
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